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- Proceeding of meeting to, be gbod_ and valid.
Allowances to members of Council.

Power of Council to invite any person having specml knowledgc or experience
- in paramedicine. .

o 3
Comimittees. ' . . . .

CHAPTER—IV
POWERS AND FUNCTIONS OF COUNCIL

Powers and functions of Council.

CHAPTBR——V ; ‘
PARAMEDICAL INSTITUTIONS AND RECOGNITION

Recognition of Paramedical qualification in certain cases.
Time for seeking permission for certain existing Paramedical Institution.

Recognition of paramedical qualification granted by Umversuy or Paramedical
Institotion in India

Recognition of Paramedical quaification gmnwd by Paramedical 1Institution in
countrics with which there is a scheme of reciprocity.

Recogmuon of Paramedical qualification granted by certain Paramedical
institutions’ whose qualification are not included in the Schedule:

Power to require information s to courses of study and examinations.

v Inspection of Paramedical institution.

Withdrawal of recognition. . »
Minimuin standards of Paramedical Education.

- CHAPTER—VI
REGISTRAR AND OTHER OFFICERS AND SERVANTS

Registrar and other ofﬁcm and scrvants of Oouncil
Duties of chsstrar.
CHAPTER—~VII
FUND OF COUNCIL

~ Fund of Council.

Objests to which fund of Council shall be applied.

Accounts and Audit. !

Budget.
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2. In this Act, un!ess the contéxt otherw:se requires— L Definitions.

- "Council” means the Madhya Pradcsh Sah Chlklts:y Parishad cstabhshed under

Secuon 3

"Paramed:cal“ means -any personncl qualified in paramedical subject and who
heips in teaching or practice of—

medicine within the meaning of cliuse (i) of section 2 of the Indian Med:cal
Council Act, 1956 (No. 102 of 1956); or -

. medxcme in H&nmpalhy and Biochemistry within- the meaning of clause
"(d) of section 2 of the Madhya Pradesh Homoeopathy Parishad ‘Adhiniyam,
1976 (No. 19 of 1976); or

medicine in Ayhrvedic Sys'tem, Naturopathy and Unani system within the
meaning of clauses (b) (¢) and (i) respectiively of section 2 of the Madhya
Pradesh Ayurvedic, Unani Tatha Pmknuc Chikitsa Vyavsnyl Adhiniyam, 1970«
®™No. 5 of 1971); .

"Pm;nedmﬂ subjeot means me sub_;ect menuomd in the Schedulc.
"Recogmsc:d pammed:cal quahficauon ‘means a dcgrec dlploma or certificate in
any paramedical subject, granted by any University established. by law or any
other institution recognised by the State Government in this behalf. -

"Rap's,!m;d Paramédical Practitioner” means a person ’registerpd under this VAcL

"State Register” means a register maintained under this Act and expression
"Registered” and "Registration” shall be ronstrued accordingly.

CHAPTER—II

ESTABLISHMENT AND CONSTITUTION OF MADHYA PRADESH

PARAMEDICAL COUNCIL

3. (l) The State Government shall, as soon as may be, establish, by notification, a Establishment of

 Paramedical Council with effect from such date'a.i may be speciﬁed therein. Council

e i+ st 41 s R b

, (2) The Council shall be a body corporate by the name of lhe Madhya Pradesh Paramedical,
Council, and shall have perpetual successivn and a common seal with power to acquire and hold,
property both movable and immovable and subject to the provisions made under this Act, to transfer
any property held by it and to contract and to do all other thing necessary for the purposes of its
constitution and may sue and be sued in its corporate name,

4. (1) The Coungil shall consist of the following members, namely:—
- A—Ex-offklo
)  Hon. Minister for Medical Education.
(i)’  Director Medical Education, Madbya Pradesh,
(i) Director Health Services, Madhya Pradesh. |
" (@v) Director Indiginous Syslem of Medicine, Madhya Pradesh

(v)  Chairman of the Vyavasayik Pariksha Mandal Madhya Pradesh or his nominee
: * " not below the rank of Controller.

Constitution of
Council.
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(2) The nominee of the Chairman of the Vyavasayik Pariksha Mandal, Madhya Pradesh, shall
hold office of memnber of the Couneil during the pleasure of the aforesaid Chairman.

(3) Notwithstanding the expiration of the term specified under sub-section .“,) the pulgoing
member shall continue in oﬁ” ice till the nomination or e!cction. as the case may be, of his successor.

7. The nominated or elected member of the Council may at any time rcsxgn from his office
- in such manner as may be prescribed by the rcgulauons

Resignation by
nominated  or
. elected member,
8 (1)-1f ‘any. member other than. ex—ofﬁcm member of the Counc:l during the pcnod of

Dlssbllliies for
his office— ) continning s
o . ‘ ’ ‘ member of
. Council.
(a) - absents himself from three consecutive mcetmgs of thc Council without the
" permission of the Council; or
(b) is absent.out of India for a period exceeding twelve consecutive months; or
. ' . X
(¢}  becomes subject to any of the disqualifications specified in section 5; or
(d)

ceases 10 be regxste:ed medxcal pracunoner nndcr any Act for the time being in force;

i
the C‘ouncxl shall declare his ofﬁcc as vacant : -

Provided that no declaration shall be made under this‘sub-s'ilsctic')n unless a reasonéble
, .-, -opportunity of being heard is given to the member concermned.

(2) Any member aggrieved by a declaration under sub-section '(I) may prefer an appeal to

: the State Government’ within ninety days from the date of such declaration and the de.msxon of
. g D the State Govemmcm thereon shall be final.
1
((‘) 9 Ifa nommate.d or elected member of Council dies o resigns, or for any other cause Filling of casunl
: {3, whatsoever ceases (g, be a member, the vacancy, shall be filled, as soon as may be, by nomination  vacandes.
: ﬁ"-} - or election, as the qise may be, and the person so nominated or elected shall hold oﬂ'u:c for the
S unexpired term of his predecessor.
& . o
1!,,, 10. {1) Hon'ble Minister for detcal Bducation, Madhya Pradesh shali bc ex-officio Prcs:dent President  and
(3 of the Council Vice-President of
1. . Council.
Lo {2) Director Medical Educanon. ‘Madhya Pradesh shall be ex-officio Vice-President of
b the Council. -
1'% ~ (3) The President and Vice-President shall, subject to the provisions of this Act, exercise
/% such powers and perform such duties as may be prescribed by this Act or regulations thereuader.,
P ' CHAPTER~III
\_l[ o .
L . :
( o CONDUCT OF BUSINESS
.I‘A-f s o : . : :
s 11. (1) The President of the Council shall call and fix the dute of every meeting. Convening - of
\‘Pf . o . B ) mexting.
o (2) The meeting of the Council shall be cither ondiriary or special, ‘
v
i . . . )
(o (3) The notice of every meeting specifying the time and place thereof and the business to
{. . be transacted thereat, shall be despatched to every member fifteen clcar days before an ordinary -
(. mccung and seven clear dnys before 'a spccml meeting.
\f-/f
.
5
’k? 4 N - i ) )
e
£
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T8
n

19. until the contrary is provcd every mcetmg of the Counc:l shall be deemed to have been  Proceeding  of

meeting to  be
duly convened when the minutes of the meeting have been s:gncd in accordance with the  good and valid,
prov;sions of this Act. : :

20. (1) The members of the Council shall receive such travel]mg and olher allowanccs as  Allowances  of

| : may be presciibed by regulations : 'g:‘::;" of
I | ‘ Provided that the members of the Council who are Government employees shall not be
5 . entiiled to receive such allowances.
ot > recer ;

(2) No member shall’ be entitled. to any payrncm other than lhe payment as specrﬁed in
sub sccuon (1) o

21 (l) The Council may, it if thinks necessary, invite any person having special knowledge - Power of Councit
or experience in paramed:cme to its meeting, to hear his views on the subject, Such person shall “;ﬂ:‘:‘m;“'l::y
Iy have right to take part in the dlscussmn on the subject but shall not have the nght to vote in lhe f pecia %
meeting of (he Counc:l S S , . “ ‘koowledge or

. ) . C . o S experience In
(2) the invitee shall be entitled to receive such atlowances as specified in section 20. paramedicine.

2=0-0~0"

-
f—
=

. H
22. (1) The council may appoint, from time to time and for such period, a committee

A v Commltices.
. consisting of such nuriber of its members as it may think fit and may refer to such committee
;) for enquiry and report or for opinion.any matier for the. purposes of this Act.
i S, (2)-Every committee appomled under sub-secuon (l) sha!l at its first meeting select one of
3 ), its lgombcr to be its Chairman,
{() (3) The mode of appointment of such committee, the summomng and holding of mecungs
{;; and the conduct of business of such committee shall be such as may be prescribed by
%) the regulations.
O

CHAPTER-IV

' POWERS AND FUNCTIONS OF COUNCIL

_-;_/ﬂ.&_—-,,/—\.

23, (1) Subject to the provisions of this Act and the rules made thereunder, the Councii shall Powers and
exercise such powers and perform such’ funcntons as may be necessary for carrying out the fuactlonof

} i purposes of this Act. Council.
li' N . L . . L o
() (2) In particular and without prejudice to the generality of the foregoing provision, the powers
i, and the functions of the Council shall be—
[ :
Y A \ )
b {a) to maintain the State register of paramedical practitioners; °

o

{b) - to hear and décide appeals from the decision of the Reglslrar in such manner as
' may be prescnbed by regulations;’

ot

{c) to prescribe by regulattons a codc of ethics for ragulaung the pmfessional conduct

le ' "of mglslered paramedlcal practitioners;
O . .
L
o dy 1o rcpnmand a registered paramedical practitioner, to suspend or remove the name - :
\{;’ from the State Register, or 10 take such other disciplinary action against him, as
L‘ . - may, in the opinion of the Councll be necessary or expedient,
'
K’ 3 - \ -
Lo .
(o X .
i‘» “ 1
k A
b
Lo

oA, e i 1+
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27. (1) The bhranﬁedicéi quaiiﬁcalion\ granted by medical institutions outside India,” which

are included in the Schedule 1o the Medical Council Act, 1956 (No. 102 of '1956) shall be :

recognised paramedical qualifications for the putpose .of this Act.

.(2). The State Government after consultation with the Council may by notification in the
Official Gazette amend the Schedule by directing thai an entry be made therein in rcspect of any
paramedical qualification declaring that it shall be recognised paramed:cal quahﬁranon only when

' gmnted before a speclﬁcd date.

(3) Where the Councxl has refused to recommend any paramedlca) quahﬁcahon which has
been proposed for recognition by any Authority referred to in sub-section (2) and that Authority
applies to the State Government in this behalf, the State Government after considering such
application.and after obtaining from the Council a report, if any, as to the reasons for any such
refusal may by notification in the Official Gazette amend the Schedule so as to include such
qualification therein and the provision of sub-section (2) shall apply to such notification.

-28. Any paramedical institution in- India, which desires a paramedical qualification- granted
by it, to be included in the Schedule, may apply to the State Government with such application
fee as may be fixed by regulation to have such qualification recognised and the State Government,
after consulting the council, may by notification in the Cfficial Gazetté, amend the Schedule as
1o include such qualification therein, and any such notification may also direct that an entry shall
be made in the last-column of Schedule against such paramedical qualification declaring that it
shall be a rccogmscd paramedical qualification only when granted after a specified date.

29. EverywUniversity or Paramedical Institution in India whlch granis a recognised
paramedzcal qualification, shall furnish such information as the Council, may, from time to time,
require as to the courses of study and examinations to be undergone in order to obtain such
qualification, as to the ages at which such courses of study and éxaminations are required to be
undergone and such qualifications conferred and generally- as to the requisites for obtaining
such quahﬁcanon

30. The Council shall cause all Paramedical Institution to be inspected as and when
dccmed necessary

(1) I it appears to the Councit :—

(a)  that the courses the stady and examination to be undcrgoné in or the proficency
: required from candidates at any examination held by any University or
paramedncal institution; or

" (b) that the staff, equipment, accommodation, training and other facilities for
instruction and training provided in such University or paramedical institulion or

‘ . in any college or other institution affiliated to that University do not conform to

the standards prescribed by the Council;
the Council shall take action for the withdrawal of recognition. '

(2). Before withdrawal of recognitionl the Council shall send a show cause. notice to the
Paramedical Institution or University specifying the period within which the reply shall

be submitted.

‘Recognition  of
paramedicnl
qualification
granted by
Paramedical
Institutlon  in
countries  with
which there s a
scheme of
reciprocity.

Recognition of
Faramedlcal
qualificatten
granted by
certa top
Paramedlical
instltutions
w h o 5 ¢
quallficatlon are
not Included in
the Schedule.

Power to requsive
Information
as  to couwses
of study and
examinaticns.

b

-,,lnsp.ecilon Tof
. Pavsmedical.

lqsutmion.

Withdrawal  of
recognition.
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E (b) . income of the Council from all sources including income from fees and fines;
© trust, donations, endowsnent and other grants, if any;
(@) all other sums recelved by the Council,

36. The fund of the Councxl shall bc apphcable to the following ob_;ects namely:—

‘ (a) to the repaymeuts of debts incurred by the Council for the purposes of this
k) : : act and the Rules and Regulations made thereunder;
¥ (b) to the expenses of any. suit or legal proceedings to which the Council is a party;
¥ ()  to the payment of salaries and allowanccs to the officers and servants of the
; Council; ' .
N @ to the’ payment ‘of allowances 1o the office bearers of the Council;

(e) to the payment of any expenses incurred by the Council in carrying ouit the

i/ ’ - provisions of this Act and the rules and regulations made thereunder;

(l) (H any other expenses incurred for the promotion and development of paramedical

o education, reserch and training, dcclarcd by the Councﬂ to be in the. general

(l’[j LT o mterest of paramedical profession;

QID g -+ 37. (1) The accounts of the Council shall be prepamd before such datc and at such mtcrvals
' () %er and in such manner as may bé prescribed. :

- .

f_:"\v ‘ (2) The accounts of the Council shall be audited by the registered chartered accountant. The
NS audit fee of the chartered accountant shall be fixed by the Council from time to time as per their
o rcpulauons

!

¥
(3) As soon as the accounts of the Council are audited the Council shall send a copy thereof,
g}‘ - together with a copy of the report of the Director Medical ‘Education 1hcrcon. to the State
(,-':’\‘ ’ Government in such manner as may be prescribed.

! ({' " . ) . . .
{ P 38. (1) The Regnstar shall cause to be prepared, in such fonn as may be prescribed, a budget
v ; in respect of the financial year next ensuing, showing the estimated receipts and expenditure and
- shall cause it to be laid before the Council at such time and in such manner as may be prescnbed
LR
R : (2) Within fifteen days from the date of the meeting in whlch the budget is pnssed it shall
Q‘ y be forwarded to thc State Government. .

ﬂ ’ '
Ll (3) If the State Covernment is of the opinion that provisions of the budget so forwardcd
to it are not adeguate for camying out the purposes of this Act, it shall return the budget to the
N Council for such modifications as may be suggested by the State Government.
k ' (4) The Council shall be ‘compct;cnt to reappropriate such amounts as may be necessary
N _ from one head to another and within such ‘heads or minor heads,
E (5) The Counf,ll may as and when required, pass a supplcmcnmry budget in such form and
N by such date as may be prescribed and the provisions of sub-sections (2), (3) and (4) shall apply
o such supplementary budget.
k/
O )

Pi"/
P - |
(-

ObJects to which
fund of Council
shall be applied.

JAccounts mnd
Andll. -

-~

Budget.
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; — o - o - Appeal against
43, Any personi— o order of
4); whose application. for cnrolment m the State reglster is rc_;ecled under section
' 39ord4l;or
2) whose entry in the State register is prohibited ﬁndcr section 40; or
) whose name, from the state Register is removed, may, within ninety days of order

of rejection, prohibition or removal, as the case may be, appeal to the State
Government and the decision of the State Government thereon shall be final:

vt 44, (1) Save as provided in this Act, no person shall pEECIice or hold himself out, whether Probibition on
_ directly or indirectly as practicing hab:tually for personal gain as a paramedxcal practitioner within ~Practice except

az provided in

> the State. : ) this Act.
' (2) Any person who céatravellcs'mp provisions of sub-section (1) shall be punishable with
. imprisonment which may extend to six months or with fine which may extend to five thousand
f nupees or with both. .

’ ~ CHAPTER—IX

RULES AND REGULATIONS

45. (1) The State Government may make rulcsio carry out purposes of this Act. ::wcr to make
' (- ¥

S (2) Ail rules made undcr this Act shall be laid on the tnblc of thc chxslauva Asscmbly

46'; (I)Tbe Counclt may with the previous sancuon of the State Government and subject 0 Power to make

rulc‘ m‘ad.: under section 45 make regulations generally to carry out the purposes of this Act, and  reguiations.
without prejudice to the genemhty of foregoing power, such regulations may provide for—

() the management of the property of the Council and the, maintenance and audit
of its account;

~

T ()" thé manner of election of five members from the paramedical ‘practitioners under

-('_,:4 SR " clause (xi) of sub-section (1) of Section 4

(:,\? | L (©) the resignation by nominated or el_ecwgi me_mbe_rs of the Council; - -

(‘" ' () .the powcré and duties of the Presfdent and Vicc Pmsidént; ‘

\l (3) the mode of appointment of commiitees, lhe summoning and holding of meetings

and the conduct of business of such committeas;

: ¢)) the travelling and other allowances payablc to the members of the council under
. _ sub-section {1) of Section 20-
(I,) ‘ (@ () the manner 1o hear and decide appeals from the declsmn of the Regtsu'ar undcr
R clause (b) of sub-section (2) of Section 23
(- '
i ~. (i) the code of cthics for regulatmg the professmna! ccnduct under clause (c)
NP of sub-secuon (2) of Secuon 23; t
! s . ' '
Ny (h) - the qualification, the conditions of service and pay scale of the Regisu'ar and
"‘._' other -officers and servants under sub-section (3) of Section 33;
\‘.‘:/II ¢ i ' - - . .
L
s
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SCHEDULE
{See Section 2.(c} }

™ . . (r S/ C .
. 93] .Physiotherapy/Occupational therapy Course. . — ‘ .
‘ (2)  Speech therapy Course. ‘ . @ Z} (-(!
¥ 3) Audiclogist. ' - ' : é ( /l/
1 Q)] Laboratory Techmcnan (Vanous types) -
. (5) X-ray Technician/Radiographer, | “ ‘ T ’
i (6) B.C.G. Technicians ' é / 'O 0\1
5 (7) ~ Cyto Technicians. - .
\ (8) Ortho Technicians. _ ' ' _
j. () Mould room Technicians. - a : ‘;j>} “8) ( ﬂ?”"'
? (10)  Gamma Camera Technician., \I f@ Qf’? |
: (11)  Orthotic Technician, @ )
(12 Optometrist. | _ /@{; Cer
(13) Orthotic and contact' lens. o M '
(14) - B.C.G. Technicians. . Q)M
(15) Ultra Sound. ‘ ) : @ . (/ - . J
. . (16)  Angiography. : B P/&ﬁ v
517y - Operation Theatre Technician, . :
(18) Degres, Diploma and Certificate in Human Nutrition, o :
9)  Dialysis Technician.  * - L/ %
(20) Insulation Therapy Technician, _ ;
(21} Health Inspector Course. :
(22)  Hospital Medical record Science.
£ (23). Compounder (Allopathy, Ayurvedic, Unani And Homoeopathy)
‘ (24) Compounder in Biochemic System of Medicine.
- {25) Diploma in Clinicat B:ochemlstry.
( / (26) -~ Microbiology.
‘;’;* , (27)  Pathology.
(> (28) . Optometri refraction. .
- '] ' (29) Paramedlcal Ophthalmic Assistant.
N (30)  Perfusionist/Cardiac Sucgery Tochnician.
93 _(31)  Cath. Lab, Technician, |
f
(J i
il
(\\_/';
i
-y
¥:;'
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cut Soenna, ol

o 246-2002-LV-ME-1.—In cxcrt}:ikc' OI‘,thc<p()wcrs.c§;nl'cl'red by sub-section (1) of Scction 45 read
with Section 34 and 39 of the Madhya Pradesh Sah Chikitsiy Parishad, Adhiniyam, 2000 (No. i ol 2001, the
Stale Goverinment hereby makes the following Rules, namely :— _ o

RULES

I. Short title and commencement.—{|) These rules may be calied “the Madhya Pradesh Par‘;uncdicul
Council (Maintenance, Publication and Revision of Register and Appeal) Rules, 2001,

(2) They shall come into force on the date of their publication in the "Madhya Pradesh Gazette”.

2. Definitions.—In these rules, unless the context otherwise requires,—

“Act” means the Madhya Pradesh Sah Chikitsiy Parishad Adhiniyam, 2000 (No. | of 2001);

“Council” means the Madhya Pradesh Paramedical Council Constituted under Section 3 of the
Act; . '

“Form™ means a form appended to these rules;
“Register™ means the Register maintamed under Section 34 and 39 of the Acy
“Section™ means a Section of the Act: and

“Year™ means a calender year, -

3. State Registrar of Paramedical Practitioners.—(t) The Register shall be in form L.

(2) Each page of the Regisier shall be verificd and signed hy the Regiser,

l (3)  Any change in the address of the enrolled Practitioner shall be communicated by such practitioner
!|> ' “to the Register and the Registrar shall enter the changed address in the Register accordingly.
i . '
o > <. " Publication of the Register.—(1) The Regisier shall revice the Register every five years and cotar
v tierein - —
IN
W : (i) the number of practitioners, Pracitioners already enrolled;
oo . : - i
3 (i) the number of practitioners enrolled during the period of five years preceeding the revision of
Lo the Register; ' _
S
Kvl S (iit) the pames of praclitioners whose names have been restored to the Register:
%l-x" . (iv) the number of practitioners- whose names have been removed from the Register during the
: period five years preceeding the revision.of the Register stating the sub-section and Section
S of the Act, under which the names have been removed: and
i ‘ :
f\‘j ,; . {v) the number of practitioners whose names have' been removed by reason of death during the
R period of five years: prececding the revision of the Register.
(o o
\‘,,_r' N } ) ) . ,. ) ) o
i {2) The first Register shall be published in the “Madhya Pradesh Gazette™ within' 180 days afler
{\,’i- 3 years from the date of constitution of the first Council.
i3 :
L () The revised Register shall be published in ‘the “Madhya Pradesh Gazete" within 3180 days after
. p y
i completion of the period of five years precevding the revision of the Register and the cnrolled practitioners
A adversely affecled by the revision shall be informed of the adverse effzets on them, by registered post.

P
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g Summary Rejecnon -of Appeal -—-(I) ¥ the memorandum of nppt.al does nol t.ompfy wuh all or o nyh )

of” llu. rcqu:relnan!s of Rule 8, the appeal may be summan!y rejg.clcd

Prmidcd that no'.\ppcal shal} be summarily rejected under this sub-rulc unless the appeilant is given
such opportunily as the appellate authority thinks fit: to amend such memorandum of dppeal so as to bring
it into comformity with the requirements of rule.

(2) An 1ppca| may also be summarily rcjcu.cd on any other grounds whu.h shall be reduu:d in writing
by the appellate -authority :

Provided that before passing any order rt.Ju.lmg an appeal under this sub-rule, pass, the appelant shall
_be given rcasonable apporlunity ul being heard. ‘ — ’

10. Hearing of Appeal.—~(1) If the appellalc"nulhnrity‘ docs not reject the appeal summarily, it shall
fix date for hearing the appellant or his duly authorised agent..

{2)  The said authority may at any stage adjourn the hearing of an appeal to any other date.

(3) IF on the date fixed for hearing or any uther date -lo which the hearing is adjourned, the: appelfant
doos not appear before the said authority either in pefson or through an agent duly authorised by the
appellant, the said authority may dismiss the appeal or may declare i cxpartc as il thinks fit.

{h ‘th-n an appeal is. dismissed or decided exparte undcr auh rule (»). llu appeilant may. within 30
Sduys from the date of communication of such order apply 1o th appellate auihority  for reomission” or
rehearing ol the uppeal and iF the appellme suthority is satisfied that the appellant or an agent duly authorised
was prevented by sufficient cause Irom appearing when the appenal was called for hcumu,. he may - readmit
or rehear the appeal upon such terms including terms as to cost and conditions as it may think il

(3} A?}cr hearing. the appellate authorily shall pass the order as he thinks fit and just.

I, Supply of Copy of order passed in Appeal.—-A cupy of the order passed in appeal shall be
supplicd Jree ol cost 1o the dppeilunt and another copy shall he sent to the officer whose order forms the
suhject mattef’ of the appeal, : :

' FORM-1
[See Rule 3(1)} . ’

MADHYA PRADESH PARAMEDICAL COUNCIL
State Register of Paramedical Practitioners

S.No. Enrolement Name with Address Qualifications and Fees
No, Father's/ ' date when obtained

Husband's name . ‘ with name of
' ' : - University or Board

(D] (2) , (3) 4 ' (5) (6)

Age with " Place of - Date and place Signature of = Remarks
- date of birth - practice of enrolment, Registrar S
(M C® 9 ey T an
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T

o

FORM-1I
'(v.'u"c Rule 6)

et

MADHYA PRADESH PARAMEDICAL COUNCIL, BHOPAL.
' (SEAL)
CERTIFICATE OF ENROLMENT

-

DB DD D D=3-39-0=3-0-99

. Certilicale No. . ... . ... ..
' Lo NBIE T e e e e
H
2. Father'WHumband's Name . ... ... . ....... e e e e e e e e
A .
\ IoOAUTESS
4. Qualifications A S e
5. Age e e, T
6. Place of practice P R e
7. D:llc}nl' enrolment B A e e
({‘) v is certified that this is a true vopy of the entry of the abave specified name in the State Registrar
i uf x.ummdu.dl practitioncrs mainigined by the Madhya Pradesh Paramedical Council, Bhopal.
ii" . Bhopat. L
™~ .
‘/, Dated . .. .. L., . » " Registrar.
N : - Madhya Pradesh Paramedical Council,
](_J A Bhopal.
i .
(.) 2 No. F. 5-46-2002-LV-ME-1.—In exercixe of the powers conferred by sub-section (1) of Section 45 read
- with Section 37 and 38 of the Madhya Pradesh Sah Chikitsiy Parishad Adhiniyam, ZODQ (No. 1 of 2001), the
g(_,ﬁ } State Government hereby makes the foliowing Rules, namely :—
T h "
g:./:\ ; v RULES
% 5 t.| These rules may be called the Madhya Pradesh Paramedical Council (Accounts and Audit Budget)
N Rules. 2001. _
P I . : \ _ ‘
W ) 1.2 They shall come into force with effect from the date of publication in the “Madhya Pradesh Gazeute™.
PR
[
. le 2. In these ruies, unless the context otherwise reqmrcs J—
r/ .(a). “Act” means the Madhya Pradesh Sah Chikitsiy Parishad Adhlmyam. 2001 (No. I of 2001);
o .
(o (b) "Council” means the Madhya Pradesh Paramedxcal Council established under sub section (1) of
‘ 4
I o Sectmn 3 of the Act; :
‘ N (c) “Government means the Government of Madhya Pradesh;
N . (d) “President means’ the President of the Council; and )
N
7/ (e} “Registrar” means the Registrar of the Council appointed under sub-section (1) of Sccuon 33
o ' of the Act,
W
I
(o
d
\
3
i
e
"
(-‘/V

L it e b an
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12. All bills when pald shall he ~:mmped w:lh the following stamp :

Voucher No. , . ...« .. . ... ...
Date of Payment . .. .. .. R

Entered on Cash Book
Page No. . ... .. ... ........

Signalure
Registrar

13.After the closure of each financial year, the annual accounts shall be prepared by the Registrar under
the direction of the Executive Committce. They shall be audited by a registered Chartcrcd Accountant, as
soon as possible,

4. (1) On receipt of the audit report and audit certificate irom the registered Chartered Accountant the
al H » . . . . - . 4 N N H
Council shall without loss of any time forward the same to the Direclor, Medical Education for, his
observation and report,

_ (2) The Director, Medical Education shall within Fifteen days of receipt return the audit report together
with hix reporl to the Council for-onward transmission to the Government,

I5. With in three days from the dale of receipt of the report of the Dircctor, Medical, Education the
Registrar shall send a copy of the said report together with the copies of the audit report and audit certificate

to the Government in a sealed cover for persual and such action as may be deemed fit by the Government.

I:hc Couneil shatl pay the audit fees ax may be fixed by i, from time 1o time.

In th 'moulh of Seplcmbu each year a provmonal estimate ol income and expendiiure of th
Cuunul ror lhc “wext Tinancial year caommencing on that st April then next ensuing shall be prepared by the
Registrar under the direction of the Execulive Committee in from 1 and 2 respectively and placed bc.forc the
Council for consideration and sanction, .

18. In such estimate the provisions for the fulfilment of the liabilities of the Council and for effectually
carrying out its objects shall be made. Tt shall include on its revenue side, besides all revenue ordinary
4nuup'ucd such grants this as Government may allot and all feés reccived fmm rcg:slrauon and
other aources. :

. The Councit shall at its ‘next meetting consider the estimates so submitted to it and shall sanction
the same either without modification or with such modmcauons as shall be dccmed fu.

20. In the monlh of December each year or thereafler prior 1o the closure or the financial year the
Executive Committee shall review the budgetary position and necessary, direct the Register 1o prepare a
supplementary estimate and place the same before the Counc:l for consideration and sanction in the same
manner as if it were an original estimate. ‘ »

21. i'No, expenditure shdll be incurred by the Council which is not provided for in the budget or
supplementary or revised budget estimates.
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(¢)  “Form” means-n form appeared to these regulations: and ‘

[ e LR LRV

(d) “Recturning Officer” means an Officer appointed by the Council for the purposes of elections of the
members of the Council. '

3. The Retwrhing Officer shall cause the Registrar of the Council to prepure a list of enrolled Paramedical
Practitioners in Hindi in Devnagri script within a period of ... ... .. for the purpose of clause (xi) of sub-section (1)
of Section 4 of the Act, Such list shall be prepared in form I.and shall be known us voters list.

—

P
.

=T=0=0FI==0-0==

4.(1) Voter list so prepaved shali be published by the Council in the “Mudlﬂyn Pradesh Garetie” and the {ist
so published shall be exhibited on the notice Board of the office the Council along with a notice:—

.

{a) Inviting objections thereto and claims in respect thereol to be presented within 30 days from the date
~ul notice w the Registrar of the Council; and

(b)  Fixing adate and time for hearing of such objections and claims. if any by the Registrar of the Counc:il.
(2) From the date of notice referred to in clause (1), such list shall also be open to inspection free of change by

the enrofled Parmimedical Practitioners and others concerned with the profession for such days during office hours in
the office of the Council. '

3.1 Any person, whose name is not entered in the voters list or is,entered tn an incorreet place or wilh incorrect
particulars’ or any person whose name is entered in the tist and who objects 10 the inclision of his own name or the

'd pamie ol any persen in that listo may prefera claim or ohjection by delivering w the Registrar of the Council an applicalion
N in writing not later than 3 O clock in the afternoen of the Atth day from the date of the notice under ¢lause (1) of
gl/ Jregulation 4 and no claim or objection received after that time shall be enteriained,
Q(P Ui (2) A claim or objection shall be accompanied by any documents on which the claimant or objecior relics.
?[) : 6. (1) The Registrar shall, after holding such summary inquiring in to the claims or ohjection as he thinks fit record
_ () his decision in writing.
! {2} No person shall be represented by any legal practitioner in any proceeding under this regulation.

y 2 (3) The decision of the Registrar shall be final and the voters list shall be amended in accordance with such
o ©T o decision, : o

| .
Q(, ) » (4) The voters list so amended shall be final und a certified copy of _lhc same shall be kept in the office of the
L © 7 Couneil for record,
) : : ' : : * : _
"l: 7. Every enrolled Paramedical practitioner shall have the right to inspect the voters list referred (o in clause (4)
{2 of regulation 6 on payment of fec of Rs. Ten and attested copy of the same may be issued to an applicant on payment
- of the same fees as are prescribed for copies of revenue records.
b 8. (1) Vofers list referred to in clause (4) of regulation 6 shall continue 1o be in force untill revised in accordance
L‘ with clause (2).
e | | | : - A
,.'1’»L - (2)Voters list shall be revised and brought upto date whenever a General Election is due (o take place and the
\il‘ ; provisions of regulations 4, 5 and 6 shall apply to such revision.
[W_(" 9. The preliminary voters list published under clause (1) of regulation 4 and the claims and objections received
s under réguiation. 5 alongwith the orders of the Registrar theseon shall be preserved in the record room of the Council
3_/_ : until after the next revision of the said list and shall than be destroyed.
“‘;(f 10. (1) The Returning Officer may appoint such number of Government Officers and employees as he may deern
S fit for effectually conducting the election in the manner provided by these regulations.
N ! .
5
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s,

'Vuuni, Papur Envelop fm"lxctu'fnmg lhb voun;, p.\pr.:r wnl\ one more enw.l()p duly ad'd'r-«:bxcd fo the Re(urnmg Oltu,ur

for cavering the above envelop for delivery either by post or by’ person.

{6) A voting paper alongwith other material referred to in clause (53 shall also be supplied to any elector on her/
his applying to the Returning Officer for the same before-the date fixed for election provided that the Returning Officer
is satisfied that he/fshe has not been supplled the voting,paper till then.

(7) Such eletior who has not teceived the' voting paper and other material by post or who has lost them on receipt

-or who has inadvertently spoilt to the voting paper belore sending to the Returning Officer may make request in writing

fof reissue of the same with such declaration as the case may be. before scven says of the date fixed for election, He
shall return. the spoilt to voting paper along with the above said requc‘:! and the Returning Officer shall cancel such
voting paper before issuing another voling paper. . .

(8) In all such cases where voling paper has been issued twice, the Returning Officer shalt make.a slgn on ‘the

“name of such elector and record a note against his name of having issued another voting paper in the volers list.

(9) No Election shall be invalidated be rcason of the non- receipt by an elcctor of her or his voling paper.

16.] Every elector desirous of recording her or his vote, shall fill in the declaration form and send her or his voting
paper at his own cost by registered postto the Returning Officer recording her or his vote thereon in the manner prescribed
therein. Yoting paper handed over in person by a voler shall be accepted os valid. for which a receipt shail be glVL-n

16.2 Voling paper which are not received by the Returning officer before the date and time appomled for the
seruting of votes Cshall be rejected.

.

i7. On receipt of the envelop intended for voting paper alongwllh the declar'mcm the Returnmu officer shall endorse
on the outer envelop the dite and hour ofits ref.mpl

PRy The Returning officer shall attend snr the purpose of \I..!'UIIHV “and counting of votes on the dite nfelr.umn
av & POM.and at the pl.m .mpmmc ‘ .

12) The Rewwrning orticer immediately after 5.00 P, M. on the date rgh,rlcd to in ¢lituse (1) ubove shall ()[')Lll the
uu!cr eny elnpc ’ . . .

("-) Every candidate may remain pn.scnl in person or may send a n,pn_\cnt wive duly authorised by hu' or Ium '

in wriling lo watch the process of counling.

‘_,Rclurmnu uiticer shall rejeu the envelop intended r‘or voting paper, if —

the deetaradion is nod ptdu.d aut of the envelop intended for voting Paper : or

the declaration has been received in another form than that was scot to the voter by the Returning
-oflicer, or

" ihe declaration has not been signed by the elector or

. the voting paper has not been kept in the tnvelnp intended for the purpnse and the same ha'; been
o keptin the out envelop; or .

_.(e) the outer cnvelop contains more than one declaration or the voting_ papers; or
(r the dectaration of the elector does not carry the registralion nuinber of the State Paramedical Council.

19.2 1In such cases referred 1o n clause (1) the Returning officer shall endorse "Rejected’ on the envelop intended
for voling paper as well as on rhe declaration.

19.3 The returning otrwr after his satisfaction that declaration is 51gned by the elector, shall kcep all declaration
in safe custody us per requirement of regulation 20, ,

20.(1) The Returning officer shall personally remain present on the day at appointed time for scrutiny and counting
ol the voting papers:

Provided that the day fixed for the purpose shall in no case be later than the three days of the date of electon.
{2) All envelopes containing voting paper, except those have been rejected under regulation 16, shall be opened and
all lhe voting papers shall be taken out and mixed together and after scrulmy. counting shall be done.

{2) The voting paper shall be invalid if—

(a) it'does not bear the s:gnatun, of 1he Returmng ofiicer; or

() it bears the signature of the voter or bears and mark or writing by which the voter can be identified; or

(c) it does not bear the x mark agalnsl the name of any candldate in token of having excrcised the rl;,ht
» of franchise; or

(d) it bears x mark against lhe names of more than five candidates or bears x mark SO as 10 makc i

Suspicious as 10 whom of the two Landsdatas was the vote :ntendc d.



%

=9=0=0=3=3=D=9=

[y

Qe

<

'

s-.eg -‘-'-"3 =

L

b

TR

FORM i1
(See clause (a) of Regulation 11)
FORM FOR NOMINATION

[ Name of the candidate . .. .......... cae e ‘. e e e e e -

2. Name of Father/Husband . .. ... L e e e
3, Age........... Lo [Years ..., «Months . ........... Days ........ R |
4. ’Qua‘lif-‘lcalion in paramedical subjects ...........,., e e e
s, Regislrdsion number of the State chistcr I e e e el PN
6. Residential Address . ......... e e ......
7. Signature of the proposer ........ ....... e e e R
8. Registration number of the proposer . ... .. . PR e B
t)‘, ' Residential address of (he 'p'mposer‘ e .................................
10. Signature of the Seconder ... ... .. ... e FE .. N,

i Signature of the Cand:date

INSTRUCTIONS
Nomination paper not received on or before . . ... ... e e
upto . e e douwrat. ..., e (p]ace) shall be rejected .

The names and residential addresses of the proposer and seconder should be written as have been recorded
in the State Register maintained by the Council, ‘

FORM-1V
(See clause (5) of Regulation 15)

gt PIReAr o bt M 8 20 i 0L AL SRR
SRR

num%mm ﬁqﬁ;maﬁ@mzooz C 992 (63)

Fullnameandaddress . ..., i, e
.ofthevoter... ........... e ihrar e b e e e '
Registration number according ... ..o, e e

State Register.
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FORM.'
[See clause (5) of Regulation 15}

INSTRUCTIONS FOR ELECTION

Sir,

I. The candidale whose names have been listed in the voling paper arc hereby declared as contesting
candidates for the clection of five members of the Madhya Pradesh Paramedical Council. In case you are
desirous of exercise the right of you franchise, you are required to— ’

(a) sign the declaration form duly »followved in;
(b) put the mark ‘X" at the appropriate place on the voting paper;
(¢) insert the voting paper in the envelop intended for the purpose and close the said envelop; and

" {d) put the envelop referred 1o in clause (c) into already sent another big envelop which is.
‘ addressed 1o the Retutning Officer alongwith the dectaration and post it or deliver in person
to the Retutning Officer alongwith the declaration and post it or deliver in person to the

Ralutnmg Officer on or before . . . . by 5 PM. positively.

2

The voting paper shafl stand rejected, if—

(@) the envelop containing the enveiop ‘intended: for voling paper does not reach either by post or
by personnel delivery on the dute, time and place fixed for election; or

{b) thc outer envelop does not contain the declaration {rom duly signed; or

(c) Iht. declaration received is in an anuthcr form then that was sent to the voter by the Returning
Officer; or

(dy the voting paper has not becn plm.ed in the envelop inlended for the purpose and the same has
“been reccived in the outer envelap: or

(e} more than one voting paper or declarations or both have been send in the outer envelop; or

() the voter has failed to inter his registeration number of the Madhya Pradesh Paramedical
Council,

1 Voting Paper shall be involved, if—
(a) it does not bear the signature of the Returning Officer; or

(b) it bears the signature of the voter or bears any mark or writing by which the volcr can be
identified; or

(c} it does not bear the 'X' mark at the appropriate place; or
(dy it bears 'X' mark against mbore than five contesting candida:cs; or

(e) it bears the 'X' mark so as make it suspicious as to whom of thc two cand:dmes was the vote
mlendcd

4. 1f the voting paper and olhcr cnclosed papers which have been inadverlently by dealt in such manner
that they cannot be conveniently used, can be returned 1o Returning Officer seven days before the date fixed
for election with a written request for issue of the same again and in turn the Returning Officer may issue
a new voting paper with other documents if he is satisfied with reason detailed by the voter.
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5. Prior to uny :m.clmo of 1hc Counml or any Comlmucc the Rugn.lr.u- ahalt undur thc. instructions of
the Prexident prepare o provisional agenda of business. In preparing such agenda the Rug,mr.u shall include
notices of motions; il any, received from members of the Council. Notice of every meeting shall be sent by
Registrar to all members of the Council or the Committee as the case may: be under registered post. Such
natice shall state the date, time and place of the meeting and the agenda of business to be wransacted af
such meeting.

6. (1) A motion shall not be admissible—

{s) i the matter to which @t ro!atcﬁ is not within the scope of the Council's or Commitice’
functions; or ‘

(b) it it raises substantially the same question as a resolution or amendment which had been moved
and either decided or withdrawn wuhm six months the meeling at which it is desired to
move as new resolution :

Provided that nothing in these regulations shall prohibit 1o admit such a motion at a special meeting of the Council
convened lor the purpose or for further discussion of any matter referred to the Council by the State
Government at any meeting of the Council; or

te) iU is nat clearly and prescisely expressed or if it raises more issues than onc; or

(Y i ventaines arguments: inferences, ironical expréssion. ar detamatory statements or is frivolous
of i heing an amendment it merely negetive the original mution,

12)  The President shall disallow any motion or amendment which, in his vpinion is inadmissible under
clause (1), P i -

(3) \\ Iu.n the President disallows or dand\ a motion, the Registrar shall inform the member. who
gave noticegpl the motion, of the order of disallowaneg or; as the case may be, ol the form in which the
motion has, heen amended. ’

7. Avahe Exceutive Committee meeting presence ol 3 members and at other commitiee meclings the
presence ofone member for 3 members commitice, 2 members for a4 1w 6 members committée and 3

members for-7- 10 Y members comittee shall form a quorum.

-%. (1) No mecting of any committee shall commence or continue if the required quorum is not present.
I during the 30 minutes from the time fixed for holding of any meeting, the numbers of members present
ix pot cqual 10 the quorum, the meeting shall stand adjourned and the adjourned meeting shall be held a the

-same place and- at such time and on the same or the next day or to some other day os may~be fixed by the

Chairman,

(2) If, at any time during a meeting other than an adjouned meeting, the President/Chairman finds that
the yequired quorum is not present, he shall either suspend thg meeting until the quorum is present, or adjoun

the meeting 1o the next day.

(3) Any meetling may be adjourned by a motion made at any time and passed by a majority of the
mesnebers present at the meeting or by the President/Chairman as the case may be at any time if, in his

‘opinjon it is necessary 1o adjourned, 1o any futute date or to-any hour of the same day.

(4)  No quorum or notice shall be required for any adjourned mecting. If the meeting as adjourned (o
a future day and if time premit, the Registrar shall intimate of the date, 1ime and place of the adjourned
meeling ta the members who were not present. A further change in the date may be made by the President/
Chairman, if he finds it necessary, and the Registrar shall send written notice of the further change of date
to elch member, :
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15, When a mouon or an amendment hns been moved and seconded the mcmbers othcr than the
mover and the seconder may speak on the motion or the amendment, as the case may be. in such order as
the President may direct :

Provided that the seconder of a motion or of an amendment may, with the permission of the President,
confine himsell’ to seconding the motion or amendment, as the casé may be and speak thereon al any
subsequent stage of the debate,

16. The President may, at any lime during the debate, make any objection or suggestion or give
information to elucidate any point to help the members in the discussion.

17. (D 'I‘he mover of an original motion, and if permitied by the Prcsudcm. the mover of any
amendment shall be entitied to o right of tinal reply. No other member shall spcnk more than once on uny
motion except, with the permission of the President :

Provided that any member at any stage of the dabate may raise point of order. but no speech shall be
allowed on that point :

Provided further, that a mcmbcr ‘'who has spoken on a motion may speak again on an amendment
subsequently moved to the motion. :

(2} No member shatl, save with the permission of the President, speak for more than the ime fixed,
hy the Pre.\:idcnl. ;

3 A \pecc.h shall be strietly ‘.nnhned to the suhject matter of the motion or amendment on which
iLois maclu

(4) -A.member making a spcech or desiring to make any observation on the matter before the Council
or the commitice shall speak and shall address the President/Chairman.

(3) -+ . If at any lime the President rises, any member speaking shall immediately resume his scat.

18. (l) thn a mation or an amendment is_ under debate no proposal with reference thereto shall made

(l | other than.—

v (2) an 'amendmem of the motion or of the amendmenl, as the case may be;

(1 {b) a matien for the 'uljournmcnt of the dehaie on the motion or amendment -cither 1o a specific
1 : dnte or sine die;

?l’ (c) A motion for the closure, namely a motion Ihat the question be now put;

A . R .

'\‘.If (d) a molion for the closure, namely a motion that the gquestion be now put;

I

o (e a motion that instead of proceeding to deal with the motion to pass to the next item of the
l! agenda:

(Y o o . .

.[: Provided that no such motion or amendmeént shall be moved s0 as to interrupl a speech:
31./'] I Provided further that a motion rcferred lo m clauscs (b) and (¢) above shall be moved
[,-'“ without speech,

Pl (2) Unless the President is of opinion that a motion for closure js an abuse of the right of reasonable
\r:j » debate, he ‘shall forthwith put a motion that the question be ons put and if that motion is carrled the”
s substantive 'motion or amendment under debate shall be put forthwith:

N .

i ‘;

i

i

L%
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Signaiure -
President of the -Council

MADHYA PRADESH PARA MEDICAL COUNCIL, BHOPAL

No. Fo 5-46-2002-1V-ME- 4 —In exercise of the powers cunferred by clause (1) of sub-section (1) of
Section 46 read with sub-section (1) of Scction 20 of the Madhyn Pradesh Sab Chikitsiy Parishad Adhiniyam,
2000 (No. | of 2001} the Madhya Pradesh Paramedical council, with the previous sanction of the Stte
Government hereby makes the foltowing regulations, namely;—

3-9-3-079

Vo

=
o

REGULATIONS

e

I. Short title and Commencenment.—(1) These regulations may be called the Madhya Pradesh
Paramedical Council Members (Truvcﬂihg and other Allowances) Reguiations, 2001,

(2) lev shall conie into [ee wuh elioet lrnm the date t)t their pubhunmn in the “Madhya Pradesh
. (n.\/L,llu " - AR

-

2. Definitions—In the regalutons unless the comext otherwise requires.—

fa) “Act” means the Madbya Pradesh Sah Chikitsiy Parishad »\dhiniﬁm 2000 (Nuo 1 oof 2000,
T oand : '

tby O Council™ means Madhya Pradesh” Paramedical Council Constituted under - Section 3 of

Cthe At

. ;

() "Member” mesns the member of the Council excluding such members, who wre Government
empluycc.\. " :

lra\'dli 4 nnd daily allowance.—The members of the' Council shall far the Journcy under taken hy
in connection with the discharge of the’ duties for the performance of the work of the Council be

entitled to travelling allowance and daily allowance at par wnh the rates admissible to the "A* Grade officers
of the State Governmcnl :

1hun

4.(1) A munhu residing at the place of the meeting shall be p:ud u.nn\cy.mu. allowance only at the
rate of Rs. 1007 per day o mect lhc. Conveyanee expenses.

O {2) Every mcmber including those who reside at the place of the mceiing shall be paid meeting
altowance at the rate of Rs. 150/- per day for each of day or part thereof on which he attends the meeting
ol the Council or any of ils.commitiees:
W Provided that if a member attends more than one meeting on the same day, ailowance sha]l be payable
‘\:',,.-, only for one mesling.
("‘-.‘ 5. No claim for wavelling allowance and daily allowance under these regulations shall be admissible if
'll such allowances have been .claimed for the same journey from any other sources.
(\‘/ ‘ 6. All allowances payable under these regulations shall be claimed by presenting a bill in the form
i appended to these regulations within a period not exceeding six months from the day on which they become
N duc for payment.
ir
9 7. If any dispute arise with respect to the mtcrpremuon of these regulamms the decision of ahc Counc:l
‘l; ' shail h'.. fmal .
Ly
(.
‘.'_;
g
NE
)
\..‘{"“’
4
!\_‘/'\-',
iy
[‘\k/‘."‘
|\":
\b
{ {‘
g
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MADHYA PRADESH. PARAMEDI_CAL COUNCIL, BHOPAL

No. F. 5-46-2002-LV-ME-|.—In exercise of the powers conferred clause (b) of Section (1) of section 46
rew] with sub-Section 7 of the Madhya Pmduh Sah Chikitsiy Parishad Adhiniyam, 2000 (No.. 1 of 2001). the

Madhyu Pradesh Paramedical Council, with the previous sanction of the State Government, hereby makes the
{ollowing regulations, pamely =

REGULATIONS

2 <3V P=P9=

e
—

I. Short title and commencenment.—(1) These regulations m'ny be called the Madhya Prnduh
Paramedical Council Resignation by Nominated or Elected Mcmhors Regulations, 200l

(2) They shall come into force with effect {rom the date ol their publication in the “Madhya
H Pradesh Gazette", ‘

2. Definitions.—In these regulations, unless the context otherwise requires,—

(a}  “Act” means the Madhya Pradesh Sah Chikitsiy Parishad Adhiniyam, 2000 (No. 1 of 2001):

et T e Rate]

by “Council™ mweans the Muadhya Pradesh Paramedical Couneit Caonstituted under Section 3 ol
the Act:

S e
]

ey “Form™ means a form appended o these regulations: and

(d) “Regisiras™ means the Registrar appointé(l under sub-section (1) of Section 33 of the Act.

. f ' RN

{ Tendering of Registration.—(1) Any nominated or elected member of the Council who desires to

1; : cestgn lis offtee shall tender his resignation in writing in torm "A" duly signed by him to the President of
. 1, . o ‘ . . i . ' . . g

5 the Council either in person or through a representation authorised by him in writing in this behalf,

' (“} ©(2)  On réceiving the resignation, the Registrar shall write therson the date on which and the time ai
‘:. ) which the resignalion was given 10 him and grant a reccipt thereof in form-B.

1
f C 4. Acceptance of resignation.—(1) On receipt of the resignation under clause 3, the Reglslrar shalt
() forward a copy of such resignation immediately to the Government for information.
atq . . . . . . . .

O (1) The rusngnmmn of the nominated or clected member shall be considercd by the Council at the next
\}:3 3 m«c':iing.
lu 3 (?) Notice of the mecuno :hal! be gwcn to all the members including the one who has submitted the
O resignation,
gl../; #. &0
4 ? ' . .- 3 . . . .

( ', (4) On being given an opportunity. by the President to speak on .ithe resignation, if the member
" 3 concerned siates that he has resigned at his own accord and expresses his unwillingness to withdraw his
(o resignation; his resignation shall be deemed to have been accepted after the termination of such meeting und
b ¥ he shall cease 1o the member of the Council immediately thereafter.

i
N i . L .
WooF (5) The Registrar shall immediately inform the State Government about the decision of the Council and
N lake nccessary steps to fill in the casual vacancy as required by Section 9 of the Act,

I

:\-;/. :); .

R
\‘!’I-‘}

.
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n "Cﬂ'l'iccr' means a pl.l'\(ll'l cl.mnhud as c!‘\sx fand 1l in Schedule 1 hy whutever name calfed

(¢) “Promotion Committe” means a commitiee constituted by the Council from time o time;

{hy "Post" means a post specified in Schedule-I:

(i} “Regisirar” means the Registrar of the Council .\r.rpmnu.d under sub- swunn(l) ol Scetion 33 ol
the Act;

() “Section” means the Section of the Act;

(K} “Selection Committee™ means a commitlee Lonsmutcd for the purpose of direct recruitment of
: candidates in the service;

-

(I "Service” means the Madhy.x Pradesh Paramedical Council Service constituted uader regulation

4 ui these regulations;

om “Schedule” means schedule appended to these regulations;
“Schedule Caste” means, =ny coste, race or tribé or part of or group within a easte. rce ur teibe

specified as sehedule caste with respeet 10 the ste of Madlya Pradesh under Article 341 o7
the Canstitution of India:

L Y]

(M) "Schedule Tribes” means, any tribe, tribal community or part of or group within a oibe or tribal
cennimunity specilied as Schedule Tribes with respect to the Stated of Madhya Pradesh under
¢Arnicle 342 of the -Constitution of Indius and

(m “Temporary Employees” means an employee who has been appointed temporarily for a specificd
period.

K} bcopc .md App!lc.nhon»—-Wuhout prejudice to the generality of the pravisions contained in the

N adhva Pradesh. Civil Seevices (Generad Condition of Service) Rules, 1961

. these regulations shall apply to
all otficers and mnp!u;cus of the Council,

4. Cénstitution of” Service.~The xervice shall consisl af the following persons, namely:—
() persons who at the commencement o these regulations are holding the posts apu.lhul mn
Schedule | either substantively of in officiating capacity;

(ii)  person recruited to the service hefore the commencement ol these regualtions; and
(i) persons recruited 1o the service in accordance with the provisions of these regulations.

‘5. Classiﬁcaiions, Scale of Pay, etc.—The ¢lagsification of the service, the number of posts included
in the service and scale of pay altached thereto, shail be as specified in Schedule-I:

Provided that the Council with the previous sanction of the Government may from time to time add to
ar reduce the number of posts included in the service cilhcr on permanent of tcmporary basis.

G. Method of Rccrumnent ~Recruitment to the service, after the commencement of these rcgulmloﬂn,
0% \.pcuilcd in Schedulc 11, shall be made hy the following mcthoclr.. namely .—

(i) hy dircet recruitment by §clcct|0n\,
{ii} by promotion: or
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{3) Ex- p:.r-.unm.l ot Mndms Civil Umt

{4y Officers (Military and Civil) discharged on completion of their contract (including short service
regular commissioned officer):

(5) Officer discharged after working for more then 6 months continuously against leave vacancies;

(6) Ex-serviceman invalided out of service;

(7) Ex-serviceman discharged on the ground that they are unlikely to become cfficient soldicr:
. )

(8) Ex-serviceman who are medically boarded out on account of gun-short wounds, etc;

3233 =3-3-3-9=P=

==
4

() The general upper age limit shall be reluxable up to five years in respect of widow, destitute
or divorced women candidates.

{e) The upper age limit shall be relaxable up 10 2 years in respect of Green Card holder candidates
undcr the mely Welfare Programme.

{1y The general upper age fimit shall be relaxable upto five years in respect of awarded superior ¢ast
“partner of a couple under the inter-caste marriage incentive programme  of the Tribal
Scheduled Caste. aml Backward Classes welfare department.

¢) The upper age limit shall be relaxed upte Five years in respeet of the "Vikram Award” holder

() - candidates, .

* (h) The upper age limit shall be relaxable upto maximum of 38 years of age in respect of candidale
q}) who are employees of Madhya Pradesh State Corporations/Boards/Cauncil.

Ty A 1
Q‘ (i) The upper age limit shall he relaxed in the case of volunatry Home Guards -and Non-
P Commissianed Otlicers of Home Guards for the period of service rendered so by them
(I) LT : subject to the limit of 8 years but in no case their age shodld exceed 38 years.
e TR . . ol .
\'1) (j) The upper age limit shall be relaxable uplo maximum of ten years to a woman candidate it
W : accordance with the provisions of rule 4 of the Madhya Pradesh le Service (Special
(q)- Provisions for appointment of women) Rules, 1997

ai\' , .
'\i)- : Note.-—(1} Cundidates who we Yound cligible for selection under the age conuvessions mentioned
.'g'k' . . in sub-clause (i) and (ii) of clause (¢} above will not be eligible for appointment if after
g..')- submitting the application they resign from service either before or afier the selection,
, They will, however continue to be eligible if lhey are retrenched from the service or post
“),v v after submitting the appllcanons.
-’\‘j, Note.~—(2) In no other case will these age limits be relaxed, Departmental Candidales must obtain
R L : previous permission of their appointing authority to appear for the selection.

1 . (2) Education Qualifications : The candidate must posses the educational qualifications prescribed
£ - . . .
N for the service as shown in Schedule-I1¥ provided that :—

" .
IS R . . , o .
L (a) In exceptional cases the selection commitice may on the recommendations of the Appointing Authority treat
S as qualified any candidate who though not possessing any of the qualifiations prescribed in this clause,
- has passed examinations conducted by other instilutions by such a standard, which in the opinion of
& |
L/
A
N
R .

f
N
(N

I . . : - . ; e 0 et S e it
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(2) The Promotion Commitice shall meet as and’ when required by the Council.

'(3) The provisions of reservation of post as determined by the Government for Government services, For
Scheduled Castes, Scheduled Tribes, woman and other Backward classes shall be applicable to the service for
promotton

I4. Conditions of Fligibility for Promotion.—The Conunittee shull consider the cases of all persans,
whu on the first day of January of the year have completed not less than such number of yenrs of continuous
service as specified in column (4) of Schedule-1V in the post mentioned in column (2) of thé seid Schedule. -
The promotion 1o the clerical posts in which accounts training is compulsory will be made only from the
persons qualified in accounts, Persons who were promoted without qualilying in accounts agoinst such posts

will have to qualify in accounts within o perivd of 2 years from the dute of commencement of these
regulations.

15. Preparation of list of suitable persons.~(1) The Commitiee shall prepare a list of such persons
siisfying the conditions preseribed- in regulation 14 above and as are held by the Cammittee 1o be suitable
for promotion 10 the service. The list shall be sufficiemt to cover the anlicipated vacandics on account of
retirement and promution Huring 1he course of gne year from the date of preparation of the select list, A
reserve hst congisting of twenty five percent uf the number of persons included in the said list shall also be
prepared to mm;\ the wnforeseen vacancies occurring duding the course of the aforesaid period,

(2) The sclection for inclusion in such list slmll be based on seniorily-cwin-merit,

The numes of the employees included in the list shall be arranyzd in order nl seniority in’ the post
us \pt.uhul in column (2} of Schedule IV, at the time of preparation of such bC|CL.'l list,

Explanation.—A person whose hame is included in a scleet list hul who is not promoted during the
wmduy of the list, shatl have no claim of seniority over those considered  in a subsequent
selection tnerely by the fact of his earlier selection.

(4) The list o prepared shall be reviewed and revised ev.ery yéar.

(5) If in the process of selection, review or revision it is proposed to supersede any member of the
service, the committee shall record its reasons for the proposed super session,

16. Select list.—(1) The Councii shall consider the list prepared by the Commitiee and unless considers
any change necessary, approve the list,

(2) If the Council considers it necessary to make any change in the list received from the committee,
the Council shall inform the Committee of the changes proposed and after taking into account the comment,
if any, of the commitiee the Council may approve the list finally wilh such modifications, if any, as may in
ity opinion be just and proper.

(3) The list as finally approved by the Council shail from the seleu list for promotion of the members
of the service.

(4) The select list shall ordinarily be in force until if is reviewed of revised in accordance with clause
(4) of regulation .15 but its validity shall not be extended beyond total period of 18 momh:. from the date
of its preparation :
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.1pac:ly shall be determined in accordance with lhe principles laid down in Rule 2 of the Madhya Pradesh

Civit Services (Gcncra[ Condlsnom of Servue) Rules, 196].

23, Pay during Probation.—The pay during prob'\uon of a person dircctly: recruited shall be governed
by the provisions of Fundameéntal Rule 22 {c).

. 24, Pay Scale.—(1) Unless otherwise decided with prior approval of the Government, all matters of

.wlary be decided by the Councnl according to the principles laid down in Fundamental Rules of the

Ciovernment,

(2) The pay scales admissible to the officers and servants of the state Government shall be applicable

~ to the equal, grade of members of the service from time to time..

(3) The initial pay of a member of the service shall be determined in accordance with the principles
laid down in thc Fundamental Rules applicable to Governmem Servants,

25. Increment.—An increment of an employee shall ordmanly be drawn as a matter of course Sl.lbj(.(.l
to the provisions of Fundamental Rule 24 rcad with Fundnmenwl Rule 26.

26. Allowances.—The follawing allowances shall be payable to the officers and servants of the Council;

(1) Decarness Allowance—The dearness ullowances pay.xblc lo th Government cmp)nyuu from time
to time shall be payable to the officers and servamts of the Council.

2y City Compcnsa;ory Allowances—The city compensatory allowance puyablc to the Govermment

T .employees from time 1o time shall be payable 10 the officers and servant of the Council,
o . .
{ :

(3)  House Rent Allowance—The members of the, service shall be entitled to House Rent Allowance
Fie al such rates as are applicable to Government servant of the similar grades.

o
i

. 27. Medical Assistance.—The memher of thé service shall be cntitled to the reimbursement of medical

-cxpenses within the State or outside the State for treatment as per provision of the Madhya Pradesh Civil

Services (Medical attendence) Rules, 1958 as amended from time to time in the same mannes as they apply
to Government Servants,

28. Loans and Advances.
entitled (o

(1) The member of the service shall subject to availability of funds be

(iy House Hhilding advance includingvadvance' for purchase of plot for construction of house.
(i) Advanace for purchase of Motor Car/Motor Cycle/Scooter/Moped/Bicycle. -
(i) Advance. for Medical Treatinenl.
(w) Tour Advange.
{2) The grant of advance stated in items (i) and (ii) of clause (1) and recovery thc?eof shalI be subject
to the provisions of Rules 231 to 264 of Madhya Pradesh Financial Code Volume |- as amended t‘rom time

to time and the orders issued by the Government from to lime.

{3) The grant of advance for Medical Treatment shall be governed by the conditions prescnbcd in
Memo No.G/3/2/89-R-4/1V, dated 26.10.89 and of even number dated 26.12.89 issued by finance Department
of Government of Madhya Pradesh followed by any amendment made therem .
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( ) The O’Hlu.rh Gt lh(, Cuunut shall hc p.ml riad ml]n..\y.. a e rate apphuﬁlu 1w Gnvunmuu u!lu.us
il pmunuv 1% pcltnrmcu' by .him in own car.

37. Contributory Providcnt Fund.—The members alrcady in scrvice . or the members .\ppoinlud in

accordance with (‘nc pmvmoms of 1hw, ug,u]'umm \hall t.nnlmuc o &ubwrlt)c or subscrlhu as the case may

".uruhml wilh “such ‘termss and conditions as ihe Counul. in the best inwrcsl ol the service, may deem [it.,

38, Service Record.—(1) Scrvice hook shall be kept for every member of the service, The service book

shall -he maintained in the same form apd manner as preseribed for Government servants. The serviee book
shall-be muaintained by the Registrar.

3 ) (2) Personal Files —

v fn) Personat files of every member of the service shall be maintained and shall be kept in the
W ollice of the Council.

thy  The personal files maintained shall contain original orders of appointment, promotion, punishment,
suspension and such other particulars pertaining 10 the member of the service w]m.h may
throw light on his working. characier. conduct ete.

. : -
(% Confidennal Repors —twy Conlidential Report shall be maintained Tor all members of the servica
as in the eise of GCovernment servinls.

T
N

‘l.' thy The Confidential Repert shall be wirtien anually in the month of April for the previous financial
e

Q) year. The procedure of “inftinting, reviewing and accepting of the report shall he such as is
[ applicable in respeet of the Government Servanils.

17 }

gi-h - Any adverse remarks given in the Confidential Report shall be communicated 1o the concerned
menfhier of the service by the Registear, noemally within 90 days of the aceeplance of the Confidential Repon.
ICwill be wpen 1o the miember of the service- to whom adverse remarks have been caommunicated 1o mike
esentition within 43 days ol ts reeeipt o the President w haves the unfavorable remarks. aguinst him
in the (‘xmlulcrm.u Repert expunged. The decision of the President shall normally be final and shall normally
b mmmum...uc:l within 6 months of the receipt of the rcpresenlmion:

N
: :J'

i

e

AT

e

Provided that insteuction not covered under this tenu!almu \h.tll he lnlluwul as er the: General Buok
Circular No, pan "1/,

39, Conduct—The members ol the service shall be governed by the Madhya Pradesh Civil Services
(Conducl) Rules, 1965 subject {0 the following provisions i~

it T TR N
v SN

{1} The member of the service is prohibited from making adverse criticism‘o.t' the Council.

1

(UL .(2) The Autherities competent to approve acceptance of gift for the purpose of rule 19 and for acquiring
‘h’ : or disposal of mavable or immovable property under rule 19 of the said rules shall be as under (—

(g (a}  In cuse of Class T and 1V — Registrar

(/ 3 (b  In cuse of Class 11 and I officers —_ - President

b . . .
L‘Ii"- 40. Service Conduct, Disciplinary Control and Appeal—(1) For the matiers in connection with
\‘" ~punishment, suspension and <lisciplinary aclion, in respect of the service shall be governcd by tite Madhya
e/ Pracdesh Civil Services (Classilication, Contral and Appeal) Rules, 1966,

Ly

iy
(o ‘

o

4 »
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’ SCHEDULE-Hl
(Se¢ Regulation 6)
S. No, . Name of post Tolal No.’ .. Percentage ol the number of duty '
‘inciuded in the of Duty post 1o filled in hy
service posts .
, Direct recruitment  Promotion Transfer
h (2 (3 ; 4) (5} (6
? . ]
2
To be filled in by the Council
- SCHEDULE-III .
. (See Regulation 8) .
5. No. Na‘me ol post Minimum - Maximum Educmionui
included in the age Age gualifications
service . :
() (2) (3 : (4) (5
To be filled in by the Council
; SCHEDULE-1V
(See Regulation 14)
S, No. Name of post from _ . Name of post to which 7 Desired
which promotien is 1o promotion is to be made - experience
be made
(1 (2) 3 4)

To be filled in by the Council

President,
- Madhya Pradesh Sah Chikitsiy Parishad
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3. skawilk Rractive my. profession: wllhwnsmenu. angl,di,gnqy Pea
4. The death of my patient’ shall” be my first consideration:
3, bowill respect the secrcls which are confided in me;

6.7 1 will muintain by all means in my power, the honour and noble t|.u.l|uon~. ot' medical prolessions:

7. My Culh,.n.ucs will be my brothers;
%, 1 will not permit considerations of religion, natlonality. race. party-pelitics or social standing 10

intervene between my duty and my patient;,
Y. I owill maintain the wynost respect for human life from the time of conception; and

10, Even under threat, I will not use my medical knowiedge contrary to the laws of humanity.

[ make these promises solemnty, free and upon my honour.

Place e
Date __
Signature .
" PRESIDENT
g MADHYA PRADESH PARAMEDICAL COUNCIL
MADHYA PRADESH PARAMEDICAL COUNCIL. BHOPAL
b ‘

. . 3-36-2002-LV-ME- |.—In exercise ol the powers conferred hj clause (a} of sub-section (1} of
Suectron 46 o

weal Council, \\rll|\ e pn.vmu» sunetion of ihe State Government, herehy m:skc,s the Tollowiny
regulitions, nanely t—

REGULATIONS

I. . Short title und commencement.—(1) These regu!ulmns may bc Lailcd lhe Madhya Pmduh_

aramedieal Couneil (i\lan.wcmc.u of Property) Regulations, 2001,

(2) These regulations shall come into force with effect {rom (I:c date ot their pubhuanon in_the
“Madhya Pladcuh Guzetle",

2 Definitions.-—ln these regulations, unless the conlext otherwise requires,—

(1) “Act’ means the Madhya Pradesh Sah Chikitsiy Parishacl Adhiniyam. 2000 (No, ! of 2001);

{(h) “Council” means the Madhya Pradesh Paramedicai Council established under Section 3 of

the Act
(¢)  “Form" means a form appended to these regulations; and

{(d)  "Registrar” means the Registrar appointed under sub-scction (1) of section 33 of the Act.

the Madhya Pradesh Sah Chikitsiy Parishad Adhiniyam, 2000 (Ne, 1 of 2001), the Muadhya

BTN
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5 Lonhfm.‘tlum uf thé bid the f\v&;xy'ftv't:'pérmu mnount.deposited by him shall stand
forfeited .md the auction shall be treated as canceled.

: -.l:ly».

t4, Reiund of earnest money.—(1} The amount of earnest moncy of lhc rest of lh(. bidders shall he
refunded to the persons umwrncd

(2) Where a lower bid in proposed to be accepted under proviso 1o sub clause (b) ol clause 13 1he

may be.

amount deposited under Clause (¢} ol the said cliase shall be refunded (o the persen concerned as soun s
alter the approvat of the lower bid hy the State Government.

15. Reanction of immovable properly.—-lmnmvablc property whose auction has b«.cn Lanu:lt.d under

regulation - 13 shall be reauctioned in the manner provided by these regulations,

- FORM
(See Regulation 4)
REGISTER OF IMMOVABLE PROPERTY

Serial No.

Name of village or town in which the property is situated

Description situntion :m(l hmrnd:\r.ic-:'u'f the property

Settlement number or numbur in the Nazul Register, Land Record Depuruncnt (in case of land}
Ared or size

Valuduon

Number and date of Government order transferring the management to the Council
Description of the property held

(17 Under direct management——
) Date of acquiring
{it)  No. and date of order autharising such accupation
(2) Received in donation — .
- (i) . The name of the doner
- {ity  The approximate value
@) Purchased or canstructed-

(i) Date of Purchase or sanction of construction
(iiy  Value of the property :
Name of the tenant or lease if any, and term of lease-
Date of termination of lease _ '

Rent per annum

Method of final disposal of pro-perty with number and date of Government order sanctioning sale, etc.,
name of purchaser, if any, and amount for which sold.

Whether reg:stratlon has been done, 1f yes, gwe reglstmuon number and dnte. elc,
Signature of the Rcystrar

Remarks,

: ) PRESIDENT
MADHYA PRADESH PARAMEDICAL COUNCIL
; ¢
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No. 5-46-2002-L -ME-I.-}In»_cxcrcise of the pgwérs conferred by clause (i) of section 23(2) of the
Madhya - Pradesh Saha Chikitsiy Parishad Adhiniyam, 2000 (No. | of 2001). the Madhya Pradesh Saha

Chikitsiy Parishad, with the previous sanction of the State Government, hereby makes the following rcgul.mon
fizing norms and guidelines for establishment of' Saha Chikitsiy Shiksha Sanastha.— ‘

REGULATIONS
PART-I PRELIMINARY

1. Short title. and commencement.—(!) These régulation§ may be called the Mudhyai Pradesh
Paramedical Council (Establishment of Paramedical Institutions-Guidlines.) Regulations, 2001. '

(2) They shall come into- the force on the date of their publication in the “Madhya Pradesh Gazelte™.
2. Definitions.—In these regulations, unless the context otherwise requires,—
(a) “Act” means the Madhya Pradesh Sah Chikitsiy Parishad Adhiniy_am.‘ZOOO (No. 1 of 2001); and

(b) “Council” means the Madhya Pradesh Paramedical Covunnil established under Section 3 of the
Act,

PART-II
INSTRUCTION TO THE APPLICANT

3 EIsglb;hty Criteria, '-'—Thl. following organisation shall be EIIglblc to apply for permission lo scup
new Saha Chikitsiy' Shikshan Sansthani—

(1} Universities & State Government/Union Territories,

{2} Adtonomous Bodies promoted by Central and Swate Governments

(3) Societies registered under Socicties Registration Act, 1860 or corresponding Acts in States.
{4)  Public Trusts religious or chartable registered under Indian Trust Act, 1882, Waks Act ele.

4, QUALIFYING CRITERIA .—The eligible organisation shall abide by Madhya Pradesh Saha
Chikitsiy Parishad Act, 2000 as modified from time to time and the regulations- framed thereunder and shall
quality to apply for permission to e@lahllﬁh new Saha Chikitsiy' Shikshan Sansthan only if the following
conditinns are {ullilled:

(1) that Para Medical Education (Saha Chikitsiy Shikshan Sunstha) is one of the mam objective of
the applicant.

(2) that . ... plot of land as prescribed by the Madhya Pradésh Saha Chikitsiy Parishad is owned
and possessed by the applicant to set-up the proposed Saha Chikitsiy Shikshan Sansthan the
-live acres of land for degree and diploma & 3 acres for certificate courses.

(3) that essentiality certificate regarding the desirability and fesibility of having the proposed Saha

‘ " Chikitsiy Shikshan Sansthan a(. the proposed location has been obtained and that the adequate
clinical material is available as per Madhya Pradesh Saha Chikitsiy Parishad requirements has
been obtained by the applicant from-the respective State’ Gavernment or the Union Territory
Administration or Collector of the district within the State.

(4) that consent of Affiliation for the proposed Saha Chikitsiy Shikshan Sansthan has been obtained
, by the applicant from a recognised university for degree and diploma courses.
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(2)  Information ruzdrd:ng basic infrastructural lacilities and managerial and financial capabiltics  of
“the -Ipph(.dnl and

-(3Y - Information regarding nv'nl'lbnlny of ncccsaury certificate and consents as proposed in the
quahiymg erirera.

l".)rl-B .

Pmt B ol the application will contain dcl.uled duscnptlon oi the thcmL to sct up to new Para
ulu ational -institution and will be submitted in the form of .o detailed “Techno-Economic Peasibility Report
ubout the. proposed. P’ua Medical cducational institution x_umpletc with the lollowing —

R R R T B

(1 name and addrcss of the educational institutions.'

(2)  market survey and environmental analysis including national and regional educational policy nced
and availability of trained paramedical manpower gap analysis. desirability and primafuce
fexibility of establishing a new paramedical educational institution at the proposed location.

\]»’
4t

{3y site characteristies and availability of exiternal link age including topography plot size, permissiable
Ioor space index ground coverage, building height, road access, availibility of publie transport,
clectrie supply, water-supply, scwage connection,” telephone lines eic. :

(43 educational programme including annual intake- of. students admission criteria and method of
~admissioin reservation preferential allocation of seals (it any) department-wise and year wise
cuarriculum of stuties. :

. funetional programmeincluding department-wise scrvice-wise functional requirements and arca
distribution and room-wise seating capacity.

), equipment programme including room-wise list of medical scientific and allicd equipment
complete with schedule- of quantities and specifications,

{7)  manpower provgra'mme including department wise requirement of leaching staff (full-time) technical
administriive and aneillary -staff. category-wise recruitment critena and salary structure etc.
minimum -as per’ M. P. State Government scale.’

i8)  huilding programme : including building-wisc-built-up area of the educational insitituions facully
and stalf bousing.-staff and student hostel, adminisirative office, library, auditorium unima)
house mortuary and other mtraslructural faclhues such as cultural and recreational centresport
compleX ete.

(9y planning and layout : including master plan of the educational institution complex, lfayout plant
sections vations and ﬂoor-wnse area claculations of the cducanonal msutuuons and ancillary
banking etc:

-~

{
‘| (10) phasting and scheduling : including month-wise schedule of activities indication commencement
(. - . and completion of building design, local body aprovals, civil construction and equipment,
3 recruitment of staff and phased commmxomng commensurate with the proposed intake of
o students. C
s (11) project cost : including capital cost of land buildings plant and machinery, medical scientific and
! allied equipment, furnuture and fixtures, and preliminary and pre-operative expenses,
. i : o :
v
(,.:«'“,
e
{' ki
N/
L]
(K_,f'“"w
3
:
(\
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(l]) phaxmb and schcdulmw of lhc cxmnsmn scheme- 1ncludmo momh-vn:e naster \cheduic of ™
activities indicating commencement and completion of building design. loval body approvals,
¢ivil construction, hospital services, provision of medical and allied equipment, recruitment of
staff etc to commensurale with the development of the proposed educational institutions.

(12) project cost of the cxpansion scheme: including additional cost of land, buildings, hospital
services, medical and allied equipment, furniture and fixtures and preliminary and pre-
op(.ratlvc cxpcma .

(13) means of financing the cost of cxpansion scheme: including contribution of the applicani granis
and donation, equily and term loans and other sources, if any;

(14) revcnue assumptions: including details of income from various procedures and services upgraded
service loads and annual revenue; _ ‘

(15) expenditure assumptions: including operating expenses, [inancial expenses, and depreciation; and
- (16) operating results: including income statements, cash flow stalements and balance sheets,

6. APPLICATION FEE.—The apphication shall be submitted by registered post only to the Madhya
Pradesh Saha Chikitsiy Parishad, Bhopal dlongwith a non-refundable application fec of Rs 25 :housand fur
degree, Rs 15 thousand for diiloma and Rs 10 thousand for certifiale per course in the form of demand dranfy/
pay order in faveur of "Madhya Pradesh Saha® Chikisiy Parishad” payable at Bhopal. The fee is faor
registration, technical scruliny, contingent expendiure and for the inspections/evaluation of the examinalions
at the end ol .each professional examinations i e all the cod of Ist professional cxaminations, lnd
professional and Ilrd prolessional. Beyond one inspections, the normal inspection fee prescribed hy the

Puu.\h'\d witl apply.

7. '-rREG ISTRATION. -»-Apphmunn: found complete in 1E| respects will he rpegistered by Madhya
Pradesh -’._.1]1.\ Chikitsiya Parishad for evaluation and recommendations, Registration of the applications will
vnly sighily the seeeptance of the application Tor evaluation, [t will however, under no circumstances, means
dppm\.ll nl _the .1ppl|c'1|mn for grant” of, permission. :

Flu. pmmd 0[ one yuar prescribed: undcr the Madhya Prudc\h Saha Chnklmy Parishad Act. 2000 fuor
processing of an application for seuling up of a new paramedical educational institutions will commence from

sthe date of registration of the appllcannn by the Madhya Pradesh Saha Chikitsiy Parishad.

[ncomplete applications will not be ncgislcred and will be relurned by the Mudhya Pradesh Saha
Chikilsiya Parishud o the applicumt along. with enclosures and processing fee. N

- PRESCRIBED PERIOD.—-In éomp‘uting the time limit spccificd above, the time taken by the
au[hnnues and institutions submitting the scheme in furnishing any m!‘ormauonlc!arlflcanon or additional
documents called for by the Parishad shall be exeduded .

- 9. EVALUATION BY MADHYA PRADESH SAHA CHIKITSIY PARISHAD .—Madhya Pradesh
Saha Chikitsiy . Parishad will evaluate Part-A of the application in the first instance to cstablish the
desirability and prima-facie feasibility of setting up the paramedical educational institutions at the proposcd
locution and the capability of the applicant to provide the necessary sources and infrastructure of the scheme
while - evaluating cach part of the application the Parishad may seek further information/clarification or
additional documents from the applicant as considered necessary or may carry out physical inspection to

verify the information,

10. GRANT OF PERMISSION —The Madllya Prqde\h Saha Chikitsiy Parishad, may issuc a letter of
intent to set up A new paramedical educaummi institutions with wf.h conditions by ‘modification in the
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S : No. £ 13-1-806-2007-2-LV.—In exercise of the powers conferred by Section 49 read with Scction 28 of the
S i : Madhya Pradesh Sah Chikisiy Parishad Adhiniyam, 2000 (No. 1 of 2001), the State Government hereby makes the
g o following further amendment in the schedule of the said publtshcd vied this Department's Notification: No. 5-69-
LAy ' 2000-LY- ME—l dated 30th October 2002, namely :—
#H s
¢ S AMENDMENT
p ?‘5'._ In the said Notification, in the schedule, after serial number 34 and entries rglnting thereto, the following
\-i%,: : serial number and entries shall be added, namely :—
M
NS 36. Panchkaram Technician Pathyakaram
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No. F. 13.4-2008-2-LV.~In exercise of the powers conferred by Section 49 read with Section 28 of the
Madhya Pradesh Sah-Chiktsiy Parishad Adhiniyam. 2000 (No. | of 2001) the State Gavernment hereby makes the
following further amendment in the Schedule of the said Published vide this Department's Nutification No. 5-69-

2000-LV-M.E.-1, dated 30th October 2002, namely :—-
AMENDMENT

In the said Notification, in the Schedule, after serial number 36 and entries relating thereto the foltowing
serial numbers and entries shall be added, namely:—

37. Multipurpose Health Worker (Male)
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No. F. 5-1-2009-1-LV.—In exercise of the powers conferred by Section 49 read with Section 28 of the
~ Madbya Pradesh Sah-Chiktsiy Parishad Adhiniyam, 2000 (No. | of 200(), the State Government hercby makes the
following further amendment in the schedule of the said pubhshed vide this Department's Notification No. 5-69+

2000-LV-ME- |, dated 3O0th October 2002. namely :—
AMENDMENT

In the said Notification, in the schedule, after serial number 37 and entries relating thereto the following
serind numbers and entries shatl be added. numely —

38 Dentd Mechanics
39, Dental Hygiene
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I hivt W ht.l"l. lhc dpph\..llll hias Jn.lnlu,d nnmmum '10 beds hmpu.tl for lhlu. |).u a mt.(hk.\ll cer ll( ICRIC COUTSES.

("
_the application or permission of such applicant may be considercd and permitted aficr beiog sadistied.
(i} That the institution which wishes (0 conduet Para-Medicat Courses in any district except 1he district of

(N

(g)

(ity

thy

Exceptios

Divisional. Head quarter and has obtained adfiliaion from District Hospital, the application for permission
may be considered on the bisis of muximum four institutions in each district and twe institutions in the
Tahsil and Block and have been recognized by the district Hospital/Health Centre

That the applicant has o feusible and time bound programme 10 set- up the Sansthan along with requtred
infrasiruetural facilities including adequate hostet Facilities for boys and girls as prescribed by the
councit which commensurate with the proposed intike of students so us w complete the Sansthan within
a period of four  years for degree, two yeflrs for diploma and one year tor certiticate courses from the
date of ynnt of such permission.

(i) The Suh Ch|k|l$|yu Shlkshnn Sansthan shall admit studems only after the Parishad is satisfied abow
infrasiructural and other fucilities for starting such courses.

I in future the recognition of any Sansthan is withdrawn on any ground then the Parishad shall have the
right to trunsfer the students of such Sansthan to any other recognized Sansthan,

That the appucant has the necessary managerial and financial capabilities 1o establish the prapased Shikhan
Sansthan and its ancillary lacilities like teaching staft ete.

That the applicant institution along with applivation shall provide three years audit report of the chartered
Accountant regarding its financial position,

That the applicant shall submit 4 biunk gusrantee of rupees three lacs for one (o three courses, Tive lucs for
one w ten courses and for more than ten courses in addition to tive lacs. at the rate of two lacs Tor each
additional course for all subjects in Favour of the Parishad, far fuitillment infrastructural, teaching and
other norms fixed by the Parishad.If the Parishad is of the opinion that the institutian is nat working as
er rules. then the bank guarantee submitted by the institution shallbe lorfeited to by the Parishad.

The above condition shall not apply o appliciins who are State Governnent provided they shalk
give an undertuking to provide funds in their budget regularty and give grant-in-aid il Facilities are
fully provided as per the time bonnd progranume indicated by them.

Forms and Procedurcs.—-—‘?ubpu to the fuifillment of the etigibility oritera and qualitying criteria, the

.1p|>l|ul!m=1 for permission to establish o new Para-Medical Educational Eastitution shail be submitted by the applicant
the following three purts ;—

PART—A

Part - A~~"The apprication (Appeidix) shill comtain the folloaving particulis ol the applicant and information regarding
desivability and prima facie feasibility of setting up an educational institution at the proposed focation =—

{i Information regarding constitiaion of applicant’s organization within the terms uf refercnce of
cligibility eriteria; -

N

{ii) Information regarding: h.l\ll. nnh.nuuuuml Facifitics. managevial and financial up.\b\lnm ol the
applicant; and
S Informution regarding. availubility ol necessary LLI[IIIL.I!L\ and consents as prescribed Hu,

c;unhtym;_. critegia,
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(c) Del.nl; about the addmonal tand for c.xpammn or for s:.nmn-up Rew hO\pll-ﬂ mcludmg land particulars.
-distance from the proposed educationai institution, plot size, authorized land usage. soil condilion,
road access availability of pubhc transport, el::c.mc. supply. water supply, sewage connection.
lelephone lines ete.

(d) Up»graded medical pmwamme which mn.ludex additional clinical and Para-clinical disciplines cnvmned '
under the expansion scheme.

) Up-graded functional programme which includes specialty-wise and service wise functional requirements
and area distribution and specia!ly wisc bed distribution.

—
[+

(f)  Building programme which includes details of additional buik- up area of hospital, staff housing, hostel of
students and other ancmary busldmgs

{g) ' Planning and #nynut. whnch incfudes upgraded masier plan of the hospifal complex or master plan of the
proposed new huspital as the case may be, along with layout plans, sections, elevations and floor wise
area calculation of the hospital and ancillary buildings.

(‘h) Details of upgradation or addition in the capacity, configuration of services and hospital services.

(i) Upgraded Equipment programme which includes up-graded room-wise list of med:ca] and altied equipment,
schedule of quannuea and specifications, :

() Upgraded mianpower proor'\mme whmh includes nlegory \wsc distribution of medical. paramedical and
other staff.

{k}  Expansion scheme which includes month wise Master Schedule of activities indicating commencement
and completion of building, local body approval, civil construction, provision of medical and allicd
equipment, recruiiment of statt commensurate with the dévelupment of proposed educational institution.

(h Project vost of expansion scheme which includes additionai cost of land, building, hospital services, medical
. and allied equipment, furniture and fixture and preliminary and prc-omrntive expenses.

(m) #Means of financing the cost of expansion scheme which includes contribution of applicant and granis.
donmmm.. loans received and other sources, if any,

) evenue assumption which includes details of income from various procedures and auvu.ca. upyraded

" o service loads dnd annual revenue.
{v)  Expenditure assumpnons which 1n<.!udes operating expenses and depreciation, and

(p) Opennnv result which includes Income Statemments. Cash ﬂuw statement, and balance sheet.

6. Application Fee.—The application sh.lil be submitted by registered post only w the Registrar, Madhya Pradesh
Sah Chlkllsnyn Parishad, Bhopal along with a non-refundable application tee,—

{i} Rupces fifty thousand < For post graduation course.

(i) Rupees twenty five thousand - . For dcgree course ‘

(ii1) * Rupees fifteen thousand - For Diplomu Course

(iv) Rupees ien thousand - For certificate course (per certificate) e

tn thg form of denvand dmfvp ty order in favour of Madhya Pradesh S.nh Chlkll\lyd Parishad. Bhup.ll pdyﬂblb

at Bhe |:-.|I

The tee is for registration, Technical security contingent expenditure and tor the inspections / evaluation of the

xampivation at the end ot each professional examination, Beyond one inspection. normal inspection fee as may be prescribed
h\ the Parishrd, shall apply I e inspecion of dhe nstitution is pot done befoce starting educational session by the
lavp et comnutiee direeted by the Parishad 7 state Gosernmen then after deducting 10% amount fvom the fee Yeposited
by nm Institation. the renaining imount of fee shull be considerad to be refunded on she request o the Instimiion,

i ]

S
e SN

wre

/\*, e

o

/.
e ('\“

—~

-4

~ H

B



N L : e TN i A A S S et v e R RS AR e s A A 3 B S il

- gorwes e, e 26 wEd 2009 _ EFEN

Tmea . e Pl

DS9=9=(

R 5

L~
Pt

? ; , Application for Permission to establish a new paramedical
? | - Educational Institution
& [ See Section 23(2) (1) of the Act |
? H : ‘ *
6 Nime ol the Applicant
T {(in block lgtters) St : . -
? v o 20 Address (in block , " _
q? ' Lutiers)
» 3. Registered Office ' :
‘ .
l (Number. street.
Y. City telephone, telex.
S’;} Fax Numbper)
S-‘:b‘ } Constitution (Stale
J Government / LT A niversity/
W
AUonOmMoLs
Body/-Society/Trust)
3. Rr:gi_'};lrauinn !
l|1L'c3ﬁ>m';1|iUﬂ
i
ber and Dale)
List of Enclosures
1. Certified copy of Bye-taws Memorandum and
Artivle of Associmion Trust Deed.
2 Certified copy af certitication
Registration / Tncorporation.
3.0 Annual Report and Audited Balunce sheet for the
last 3 years.
]
b, Certifiedheopy of the title deed of the wial available
tund as u Prool of ownership,
5.0 Centified copy of the Zoning Plane of the availuble
site fndicating their fand use,
0. Pront ol ownership of the Existiing hospital,
7. Cienified ¢opy ol the Essentiality Certifivate issued
by the respective Sue Govermment / Linion,
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No. 1859-3143-07-1.LV.—In exercise of the powers conferred by sub-section (1) of Section 46 read with

g J clause (i) of sub-section (2) of Sectinn 23 of the Madhya Pradesh Sah-Chikitsiy Pavishad Adhinivam, 2000 (No. |
it oi 2001), the Stute Government hereby mukes the following amendment in the Madhya Pradesh Paramedical
1(_1 / Council (Establishment of Paramedical Institution-Guidelines) Regulation, 2007, numely —

A .

e

AMENDMENT

LETL

Lo the said Regulation in Clause 4. sub-clause {C) shall be omitted.
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S.NO. SUBJECT . [ PEROID Building
' , ‘ (Sq.ft.)
01 | a. Physiotherapy 4-1/2 Years Degree 16,500
b. Occupational Therapy : 4.1/2 years Degree 16,500
¢c. M.PT. (Ortho, Sports, Neuro, Obst. & Gynac,
Cardiothorasic) ) 2 Years P.G. 3,000
02 | Speech Therapy 1 Year h 16,500
: 4-1/2 years }Total | .
1 Degree
03 Audiologist ) 1 Years M.Sc. N 1,600
04 | Laboratory Technician (Va.nous Type) 1 Year t 6400
a. Pathology _ ' 1 Year b Total ’
b. Blood Transfusion : 2 Years b
b. Anesthesia 2 Years }
d. Respiratory Technician S
03 a. CT MRI Technician | 1 Year Certificate 4,800
b. X-Ray Radiographer Technician 2 Years Diploma ! ol 5,500
L N 3 years Degree
06 B.C.G. Technician . 1 Year 1,600
o7 Cyto-Technician . : 1 Year ‘ },600
08 Ortho-Technician 1 Year 1,600
09 Mould Room Technician (Syllabus not Ready) :
10 Gamma Camera Technician /Radiotherapy Technician 2 Years 3,200
11 Orthotic Technician (this course is not needed now) -
2 Optometrist Refraction 2 Years 4,800
13 Optometrist Contact lenses 2 Years 1,600
14 .| ECG Technician j ' 1 Year ) 1,600
15 Uitra Sound Technician 1 Year 1,600
16 Angiography Technician 1 Year 3,200
17 Qperation Theatre Technician . 1 Year 3,200
18 Human nutrition . ‘ 2 Years Diploma (Total) 4,000
' 3 years Degree 3,200
19 Dialysis Technician 2 Years Diploma 3,200
20 Insulation Therapy Technician (Syllabus could not be | --c-comecmmees | covemeaen
prepared) .
2] Health Inspector 1 Year 3,200
22 Hospital Medical Record Science 2 Years 3,200
23 a. Compouder (Allopathic} (Closed) 2 Years Diploma | = ~eeeesee-
b. Compouder (Ayurvedic) 1l Year 3,200
¢. Compouder {Unani) _ - 1 Year . 3,200
24 Compouder (Homoeopathy & Biochemistry) 1 Year . 3,200
25 Diploma in. Clinical Biochemistry 2 years 4,800
28 Microbiology 2 years ) 2,600
27 Pathology o 2 years - 4,000
: 3 years
28 Optometric~-Refraction 2 years 4,800
A : 29 | Paramedical Ophthalmic Assistant j 2 years 1,600
"% 30 | Per fusionist/Cerdiac Surgery Technician 2 years 1,600
Rt 1 year
o 31 Cath Lab Technician 2 years 1,600
i3 32 | Naturopathy 1 Year 4,800
\1) 2 Years 3,000
4 3d Years
{\J 33 Yoga 1 Year - 4,800
L , 2 Years 4,000
!"“- o ) 3 Years
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YT HEnTIET T Ayurved - Swastiya: Keryakerta ™ Prakshishan | 1 Years TR0

Patyakarm _ i,600

35 Diploma.in Ayurved Pharmacy (D Pharma, Ayurved) 2 Years 3,200

‘ . 1,600

36 Panchkaram Technician = - 1 Year 800
37 Multipurpose Health Worker (Male} 1-1/2 Years 3,200
3s Dental Mechanics 1 Year . 2,400

39 .

Dental Hygiene

1 Year

3,200

L.

TOTAL

1,78,300

k- EHE 9, 11, 20, 23(#), 37 din ye-Rifeia agen whme 3 saa a5d 8



